IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

COURT-V
Item No.-201
IB-1974/ND/2019
IA/1654/ND/2020
IN THE MATTER OF:
Rajat Mitra ....Applicant
Vs
Perfact Color Prints Ltd ....Respondent
SECTION
U/s 9 IBC code 2016 Order delivered on 15.07.2020
CORAM:
SHRI ABNI RANJAN KUMAR SINHA
HON’BLE MEMBER (JUDICIAL)
SHRI K.K. VOHRA,
HON’BLE MEMBER (TECHNICAL)
PRESENT:
For the Applicant : Adv. Nikhil Arya, Adv. Bibhash Kumar on behalf of CoC,
Mr. S K Sharma for OC
For the Respondent : Mr. Shashi Bhushan Prasad for IRP
ORDER

The present application has been filed on behalf of SIDBI, one of the Member of CoC
praying therein to replace the IRP and appoint Mr. Harish Taneja as RP who has also given his

consent letter which is at page no. 10 of the application.

We have heard the Ld. Counsel for the SIDBI and Ld. Counsel for the applicant and

perused the averments made in the application.

Ld. Counsel for the SIDBI submitted that vide resolution dated 13.01.2020, it was
resolved to replace the IRP, Mr. Shashi Bhushan Prasad by Mr. Harish Taneja having
Registration No. IBBI/IPA-002/I1P-N00088/2017-2018/10229 who has also given consent letter
which is at page 10 of the application. He further submitted that the appointment of Mr. Harish

Taneja as RP has also been approved by the CoC in its meeting dated 13.01.2020.



Considering the submissions made on behalf of the parties, since the appointment of
Mr. Harish Taneja is approved by the CoC, therefore, we hereby approve the appointment of
Mor. Harish Taneja as RP and permit the CoC to replace the IRP with Mr. Harish Taneja. With this

the present application stands disposed off.
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MEMBER (T) MEMBER (J)



